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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 62 of 2025

IN THE MATTER OF:-
Kiran Pal ...Applicant
Versus
State of Uttar Pradesh & Ors. .... Respondent(s)
INDEX
S.NO. PARTICULARS PAGE NOS.
1. Response on behalf of the Uttar Pradesh 1-3
Pollution Control Board in compliance of the
order dated 20.05.2025 passed by the Hon'ble
Court.
2. | ANNEXURE R1/1: 4
A true copy of the office order dated 28.03.2025
3. | ANNEXURE R1/2: 5
A true copy of the inspection report dated
07.05.2025
4. | ANNEXURE R1/3 (COLLY) 6-7

A true copy of the letter dated 07.07.2025

Uttar Pradesh Pollution Control Board

Through

A

Amit Shukla Advocate
Office at : D-54, Sector-48
NOIDA -201303

Email: amitshukla@]lexweb.in

Mob. No. 9999333220

Date: 19.09.2025
Place: New Delhi



aoramitkumar@gmail.com
Pencil


50

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI _

Original Application No. 62/2025

IN THE MATTER OF:

Kiran Pal

Versus

State of Uttar Pradesh & Ors. oo Respondent

e 1< RESPONSE _ON__BEHALF _OF THE UTTAR PRADESH
\“A\_ %y / POLLUTION CONTROL BOARD IN COMPLIANCE OF THE
i ¥/ ORDER DATED 20.05.2025 PASSED BY THE HON’BLE

—~%  NATIONAL GREEN TRIBUNAL, PRINCIPALL BENCH, NEW

DELHI.

I, Pankaj Yadav S/o Shri Lalmani Yadav, aged about 44 years, presently
posted as Regional Officer, Uttar Pradesh Pollution Control Board,
»\Mathura (hereinafter referred to as UPPCB), I do hereby solemnly affirm

d state on oath as under:

That in the official capacity mentioned above, I am acquainted with
, 4 the facts and circumstances of the case and as such I am competent
Wt S0 . and authorized to swear this affidavit

2.  That Hon'ble Tribunal vide earlier order dated 12.02.2025 has

passed following direction:

“....5. Issue Notice to the Respondents for filing their reply
by way of affidavit. The applicant is directed to serve the
Respondent and file the affidavit of service at least one week before
the next date of hearing.

F..D'
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6. The District Magistrate, Mathura, is directed to ensure
that Respondent No. 3 brick kilns does not operate in violation of
the law.”

3. ThatIn compliance of the above order dated 12.02.2025 of Hon'ble
Tribunal, District Magistrate, Mathura vide office order dated-
28.03.2025 has constituted following committee comprising:

i. Sub Divisional Magistrate, Tehsil-Chhata
ii. Mining Officer, District-Mathura
iii. Regional Officer, U.P. Pollution Control Board, Mathura.

A true Copy of the office order dated-28.03.2025 is annexed
herewith and marked as Annexure R/1.

4. That the above committeehas conducted the site inspection of the
brick field M/s Pari Ent Udyog, Khasra No. 50, village-Ench,
Tehsil-Chhata, District Mathura on 05.04.2025 and 06.05.2025.
During the course of inspections dated 05.04.2025 and 06.05.2025
the brick kiln was found not operational.

A true Copy of the inspection report is annexed herewith and
marked as Annexure R/2,

5. That UPPCB vide letter dated 07.07.2025 has imposed
Environmental Compensation of Rs. 4,25,000/- (Rs. Four Lakh

Twenty-Five Thousand Only).
A true copy of letter dated 07.07.2025 is annexed herewith and
marked as Annexure R/3 /
.q . ?’S
12
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VERIFICATION:
Verified at Mathura on this the day 19 September, 2025 that the contents
of above affidavit are true and correct to my knowledge based on records

’{_;,:3':;::“\\ and information received and believed to be true, no part of it is false and
F X
,_‘;4' \\ 4o\ othing material has been concealed therefrom. QA/
MO AP 7
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:H'.-_. {QI\ /‘- /;./ 0
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Advocate Notary
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ANNEX URE R1/1
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ANNEXURE R1/2
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